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The 10™ August 2018
No.-3/finger-01-01/2016-7106—In exercise of powers conferred by the proviso to Article
309 of the Constitution of India and Rule-12 Apendix-25 of part-03 of Police manual, the Governor
of Bihar is hereby pleased to make the following Rules to regulate the procedure of appointment
and other service conditions of Bihar Government Finger Prints Examiner cadre of Criminal
Investigation Department under the control of Home Department.
1. Short Title, Extent and Commencement.—
(i) These Rules may be called “Bihar Government Finger Prints Examiner Cadre
(Recruitment and Service Condition) Rules, 2018.”
(i1) It shall extend to the whole of the State of Bihar.
(ii1) It shall come into force at once.

2. Definition:- In these rules, unless the context otherwise requires-

€)) “Governor” means The Governor of Bihar;

(i) “Government” means The Government of Bihar;

(iii) “Department” means The Home Department (Police Branch);

(iv) “Board of Revenue” means Board of Revenue under The Revenue and Land
Reforms Department;

W) “Commission” means The Bihar Public Service Commission;

(vi)  “Cadre” means The Bihar Government Examiner of Finger Prints Cadre;

(vii)  “Member of Cadre” means a person appointed under the provisions of these
rules and earlier appointed on regular basis and working in the Bihar Government
Finger Prints Examiner Cadre;

(viii)  “Departmental Promotion Committee” means the committee duly constituted by
The State Government for departmental promotion;

(ix) “Appointing Authority” means The Governor of Bihar;
x) “Controlling Authority” means Home Department (Police Branch);
(xi)  “Year” means Financial Year;

(xii)  “Bureau” means office of Finger Prints Examiner.
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3. Constitution of Services:-
(i) There shall be following posts in this Cadre:-

I\SI:;. Designation Level
1. | Assistant Government Finger Prints Basic Grade
Examiner.
2. | Deputy Government Finger Prints First Promotional Ladder
Examiner-cum-Deputy Director
3. | Government Finger Prints Examiner- Second Promotional Ladder
cum- Director

The number and pay scale of different posts of this Cadre shall be same as

determined by the State Government, from time to time.
(i1) This Cadre shall be state level cadre and under the control of Home Department

(Police Branch).

Chapter-1I
Recruitment

4. Recruitment:-
(1) All “Assistant Government Examiner of Finger Prints” the basic Grade post of this

Cadre shall be filled by direct recruitment on the recommendations of the
Commission.

(i) Provisions of reservation and roster in the recruitment and promotion shall be

®

(i)

(iii)

@iv)

)

(vi)

applicable to this cadre, as notified time to time, by the State Government.

Qualification and Procedure of Direct Recruitment:-

Age Limit.—Minimum age for direct recruitment shall not be less than twenty
one year on the first day of August of the year of inviting applications. Maximum
age limit shall be the same as determined time to time by the State Government
(General Administrative Department).

Educational Qualification.—The eligibility for recruitment in basic grade of the
cadre shall be Masters degree or equivalent in Chemistry or Physics or
Mathematics or Forensic Science from a recognized university.

Selection Procedure—Commission may select the candidates as per prescribed
procedure For this purpose subject/syllabus/marks (for the purpose of interview
and the written examination, if required) shall be determined by the department
in consultation with the Commission.

Medical Test.—Medical test of candidates shall be conducted as per the
provisions prescribed by the Commission. Especially there should be normal
vision without spectacles.

Calculation of Vacancies and its information to the Commission.—Department
shall calculate the vacancies for the direct recruitment in Bihar Government
Finger Prints Examiner Cadre, every year upto the 1% April and shall send
requisition for these vacancies for direct recruitment to the Commission by 30"
April.

Appointment.—The Commission shall recommend the names of the candidates
selected under prescribed procedure, in order of merit and reservation category
wise against the requisitioned vacancies to the Department on the basis of which
appointments shall be made.




fgR ot (SMTYRYT), 14 PTG 2018

CHAPTER-III
Seniority, Confirmation and Promotion

6. Seniority:- Seniority amongst the members of the cadre appointed by direct recruitment
under these rules shall be determined on the basis of merit list recommended by the Commission.

7. Probation Period:- All new recruitments shall be on probation. The probation period
shall be for a period of two years, which may be further extended for a period of one year due to
reasons to be recorded in writing. In case of service being found unsatisfactory even in the extended
period, the service may be terminated.

8. Training:-

®

(i)

(iii)

(iv)

v)

total training period shall be two years, during which the newly recruited
personnel shall compulsorily have to undertake the following internal trainings-

(a) Preliminary Training of Finger Print science - 06 month.
(b)  Training of Foot Print science - 06 month
(¢) Intensive Training of Finger Prints science - 01 year.

It shall be mandatory to pass the following examinations during the training:-

(@)  On Completion of the preliminary training of six months of Finger Print
Science, written and practical examination of Finger Print Science to be
conducted by the Bureau under the supervision of the Director..

(b)  On completion of the training of six months of Foot Print Science written
and practical examination of Foot Print Science to be conducted by the
Bureau under the supervision of the Director.

(©) All India Board Examination for Finger Print Experts conducted by
Central Finger Print Bureau, New Delhi, after completion of the
Intensive training of Finger Print science.

The members under probation, after receiving preliminary training in Finger
Print science and prescribed training in Foot Print science be eligible to perform
search and record as well as visit of scene, of crime.

As soon as the members of the cadre qualify in All India Board Examination for
Finger Print Experts, they shall become a Finger Print Expert as described in
section-45 of The Indian Evidence Act, Appendix-II and shall be competent to
discharge all the duties and responsibilities of a Finger Print Expert.

The members of this cadre may be sent for training by The State Government
within the State or outside the State or to any foreign country.

9. Confirmation.—Service may be confirmed on satisfactory completion of the probation
period and qualifying the hindi noting and drafting examination conducted by the Rajbhasha
department. But in case, when the aforesaid examinations are not conducted in due time then the
controlling authority of the cadre may condone the above said necessary conditions for grant of
increment in pay or confirmation of the service.

10. Promotion:-

@)

(i)

Promotion to all the promotional ladders above the basic post of the cadre shall
be filled up out of the members of the cadre at immediate lower ladder, on the
basis of seniority-cum-merit on the recommendation of Departmental
Promotion Committee.

Completion of the prescribed minimum duration of service and other
conditions, if any, determined by the General Administration Department, for
the promotions on various posts, shall be mandatorily fulfilled.
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CHAPTER- IV
MISCELLANEOUS

11. Disciplinary, Appeal and Punishment.— Provisions of Bihar Civil Service
(Classification, Control & Appeal) Rules, 2005 (as amended time to time) shall be applicable to the
members of this cadre.

12. Residual Matters.—The subjects or matters not specifically covered by these rules,
provisions made in Bihar Police Manual/ relevant Code/ Rules/ Resolutions/ Orders, by the State
Government for the employees of equivalent rank shall be applicable to the members of this cadre
also.

13. Removal of difficulties/ Doubts.—If any difficulties/ doubts arises as to the
interpretation of any of the provision of these rules, the power to remove them shall be vested with
Controlling Authority of the cadre, and after consultation with the Law Department, its decision
shall be final.

14. Repeal and saving:-

(1) All the Rules/Regulation/ Resolutions/Orders and Instructions related to the

recruitment of Bihar Government Examiner of Finger Prints prior to the
commencement to these rules, are hereby repealed.

(ii) Notwithstanding such repeal, any act done or any action taken under such
Rules/Regulation/Resolutions/ Orders and Instructions, prior to the commencement
of these rules shall be deemed to be done or taken under these Rules as if it were
come into force on the day on which such thing was done or such action was taken.

By order of the Governor of Bihar,
DURGESH KUMAR PANDEY,
Deputy Secretary to the Government.
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